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(d) To meet the demand of indenting 

agencies for packing of foodgrains e.g. FCI 
and various state Government procuring 
agencies, production control orders are placed 
on various eligible jute miils under the Jute 
(Licensing and Control) Order, 1961. 

Speedy and Cheapter Justice in Criminal 

Cases 

*470. SHRI O.P. KOHLI: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether there is any proposal to make 
justice in criminal oases speedier and cheaper; 

(b) if so, the details thereof; 

(c) whether there is also any proposal to 
help the accused to apply for bail without the 
help of an advocate and the court making 
avaiable all necessary forms and assistance in 
completing the formalities and to accept the 
bail without much fuss and ado; and 

(d) if so, the details thereof and if not, the 
reasons therefore? 

THE MINISTER OF HOME AFFAIRS: 
(SHRI INDRAJIT GUPTA): (a) and (b) The 
Code of Criminal Procedure (Amendment) 
Bill, 1994 introduced in the Rajya Sabha on 
May 9, 1994 contains among other things 
proposals for speedy trial of criminal cases. 

(c) and (d) No, Sir. However, provisions in 
Cr. PC. do not prevent a person from applying 
for bail without the help of an Advocate. 

CBI's Recommendation for Legislation to 

Prevent Economic Offences 

*471. SHRIMATI KAMLA SINHA: Will 
the Minister of Home Affairs be pleased to 
state: 

(a) whether the CBI has recommended 
enactment of a legislation to prevent large 
scale economic offences; 

(b) if so, the details thereof; and 

(c) whether Government propose to bring a 
suitable legislation in this regard? 

THE MINISTER OF HOME AFFAIRS 
(SHRI INDRAJIT GUPTA): (a) and (b) A 
draft legislation on money laundering has been 
received from the CBI. The proposed 
legislation provides for punishment for 

offences of engaging in money laundering 
transactions, obtaining or being in possession 
of any property that is the proceed of crime. It 
also provides for offences of money 
laundering by companies. 

(c) A high powered committee has been 
formed in the Department of Revenue, 
Ministry of Finance, Government of India to 
go through various aspects of money 
laundering including preparing suitable 
legislation. This Committee will aslo consider 
the draft legislation received from the CBI. 

 


